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"In accordance with th, provisions of
Rule 96 of the Rules of Procedure an,}
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Salary,
Allowances and Pension of Members of
Parliament (Amendment) Bill, 1983, as
passed by Lok Sabha at its sitting held on
th, 26th August, 1983."

Sir, I lay a .opy Of the cecond Bill on the
Table.

DISCUSSION UNDER RULE 176—

Non-implementation of the Recom-
mendations contained in the Report of the
Mandal Commission by the Government—
contd.
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"Nothing in thig article shall prevent
the State from making any ' provision for
the reservation or allotment of seats in
favour of any backward class of~the
citizens which, in the opinion of tEe
State, is not adequately represented in the
services of the State."
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"Nothing in thig article Or in Clause
2 of Articl, 29 ghall prevent +T-12 Stste
from mglcing an™ special provision for
the advancement of any socially and
educationally  backward clasy, of
citizens or fo, the Scheduled Castes and
the Scheduled Tribes.'-
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DR. (SHRIMATI) SATHIAVANI
MUTHU (Tamil Nadu): Mr. Vice-Chairman,
thig is a sorry state °f a*'fairs to gee that we
are diseussing Mandal Commission Tteport to
give reservations to the backward classes on
the basis of social and educational
backwardness for the second tim, in. thig
House. Even after 36 years of independence,
we cannot form an egalitarian society. W,
talk much about the casteless society and
equality

[RAJYA SABHA]
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among all but we  hav, failed t«
achieve thig goal.

(The Vice-Chairman.
Ali) in the Chair.

(Shri  Syed Rahmat

The Report hi it first page "ys that it ig
equality only among equals; to equat, un-
equaig ig to perpetuate inequality, sir, day by
day, the caste barrier is increasing. Day in and
day out, we are discussing about atrocities
caused by the caste Hindus on the Harijans.
We still cannot stop it either by legislation or
by any law and order. Th, Scheduled Castes
were given Constitutional provisions for
upliftment both economically and
educationally to bring them on par with othe,
communities because they ar, suffering from
the stigma of untouchability. But today, sir,
we are discussing about the backward classes,
that is, touchables, about their backwardness,
who are in a majority in our society. They
constitute 50 per cent of the population. So,
instead °f eradicating the castes we are
manoeuvring the growth of casteism. We are
trying t° list out backward classes among us,
not only economically or .ducatlonaly but
socially also. Sir, Kaka Kalelkar listed out in
1956, 2.399 backward communities and now
Mandal Commission hag given in its report in
1980, 3,743 backward communities. If you
delay for some more years I think, the number
will shoot up to even 5,000 communities. In-
crease in the number shows the anxiety of the
communities to be included in the list go as to
€"J°y the concession given by the Government
for education and emp-yment. To please the
communities in the various States, they have
to include them in the backward classes' list
and to get their votes also; but here I would
like to quote tho statement by our hon. Mi-
nister, Mr. P. C Sethi in the Lok Sabha. He
«ays: "When thig data was analysed, the
Commission found that it gave rise to many
anomalies wliich were not compatible with
aceepted nonmy for backwardness, with the re-
sult that e Commission had to rely more on
the list already announced
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[Dr. (Shrimati) Sathiavani Muthu;

by the State Government or on the data
provided by the Registrar. What I am trying to
state is, the criterion for accepting a
community to be included among backward
classes has to be such that it jtand; the test of
social and educational backwardness." Thia is
the statement of our hon. Home Minister
which he hag mad, in the Lok Sabha. The list
is not prepared properly and our hon Home
Minister is not satisfied with th, list. There-
fore, he is trying to correct it. This ia the
position in regard to the list, the preparation
of the list.

I would like to mention one more point in
relation to the statement of the hon. Home
Minister in the other House. The Government hag
accept- | ed that the economic condition of the
communities should also be taken into
consideration for inclusion in the list. But the
Mandal Commission has not recognised this
aspect. This is the view which has been expressed
1 by the hon! Home Minister in the Lok Sabha.

Sir, in thig context, I would like the
Government to consider this hn-portant point.
Whatever concessions th, government gives, it is
enjoyed ) by a handful of the people in the res-
pective communities, who were and are very
much conscious about this. These concessions
were and are being enjoyed by a handful of the
people, aa 1 said like Government servants,
teachera an” some village officials, but not by aU.
Most of the people in the villages are not aware of
these concessions. If the economic condition of
the people in these communities is not taken into
consideration, only th, children of the rich 1
people in these communities will be benefited.

In this regard, I would like "to bring to the
notice of the House the reservation given to
the backward classes in m, State, Tamil Nadu.
Sir, our Stat, is a pioneer i" providing reser-
vation, proper representation, to all
communities- since 1927. Thia was
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called the Communal GO. Our Justice Party
leaders, under the leadership of the lat, Shri
Muthiah Mudali-ar who wa; the Chief
Minister, adopted thig Communal GO. I would
like to point out that i* Page 10 of the Mandal
Commission's Report, this Communal GO has
been quoted. Before 1947; non-Brahmin
Hindu, were allotted 5112, that is five out of
twelve. After 1947, this was increased to six
out of twelve. Thig means, a quota of 50 per
cent was provided to the non-Brahmi, Hinduy
before 1947. in the case of Brahmins, it was
two out of twelve before 1947 and two out of
fourteen after 1947. In the case of th,
Scheduled Castes, it was one out of twelve
an<j two out of fourteen. In the case of Anglo-
Indiang and Christians, it was two out of four-
teen before 1947 and one out of fourteen after
1947. In the care of Muslims, it was two out of
twelve before 1947 and ons out of fourteen
after 1947. In the case of Backward Classes,
the quota after 1947 has been two out of
fourteen. This was opposed, this allotment in
the Communal GO was opposed, by the
Congress leaders. But our Thanthai Periyar,
who way in the Congress then, fought against
this opposition, fought for the case of back-
ward classes and when he failed to convince
th, Congress leaders, he had to resign from the
Congress Party. This wa; one of the reasons
for his resignation from the Congress. Some
filed cases against this in the Madrag High
Court anj got this struck down. Again, in
1951 _ thig was taken up by the Opposition and
reservation was provided for the backward
classes to the tune of 25 per cent.

In 1971, this was increased to 31 per cent.
Now, under the rule of All-India Anna DMK,
under the leadership of our Chief Minister,
Puratchi Talaivar, MGR, this reservation for
the backward classes has been increased to 50
per cent.

Hon. Members from the opposite
demanded that reservation should be provided
for women. Sir, I would like to support this
suggestion and
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here I would like to mention with pride that
our All-India Anna DMK; GoTemment, has
reserved 18 per cent for women in Tamil
Nadu. Our Chief Minister, Puratchi Talaivar,
MGR, has taken into account the economic
condition aslo as one of the criterian along
with social and  educational background.
A landlord, a businessman, an IAS officer
and other well-to-do people may declare that
they are educationally and  socially
backward so as to get reservation for their chil-
dren. So, lamil Nadu Government has fixed
the income-limit of Rs. 9000 per year as one of
th, criteria so that even a labourer, a peon, a
sweeper, a domestic servant, a carpenter or
a barber will be able to get the reservation.
From amongst these 3743 communities
all the poor are entitled to get reservation in
Tamil Nadu. Our Government has  fixed the
income-limit of Rs. 9000 so that those who
are' getting above Rs. 9000 per year will not
be entitled to get the concession even though
they com, from these three thousand odd
communities. Those who are getting
beiow Rs. 9000 per year, they may be enjoying
the concession given to the backward classes.

So, I request th, Government to consider
and implement this point also. At least, the
Government  should not delay its
implementation. Otherwise, it will lead to
many complications.

The Minister has stated that another
Committee of Secretaries under the
chairmanship of the Chief Secretary will
give the report on the Mandal Commission.
I do not know the reason why another
Committee is formed.  The reservation
of 15 percent and 7| per «cent to
Scheduled Castes and  Scheduled Tribes
respectively is already there, but it is not
implemented fully. Only four or five

per cent reservation is given. Th-;
implementation of reservation is don, by the
bureaucrats. ~ We, the politicians, may

fight here and may pass the legislation,
but the implementation is not in our hands.
So, they should gear up the official dom

of the Government to implement a that is
passed by us. Then only think it will bear
fruit for the societj Even it creates enemity
among othe caste Hindus and they are
agitatln against the concession being given 1
the Harijans.

Sir, we have seen the agitation ] Gujarat
by learned medicos and othi upper caste
learned people to st< reservation for the
Schedued Cast' and the Scheduled Tribes.
But I ho] there will be no such agitation
again this reservation. So, I welcome tt and
request speedy implementatlc with a
consideration of the econom conditions also
along with the soci and  educational
background.
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"It is the Commission's firm con-
viction that a radical transformation of
the existing production relationship is
the most important single step that can
be taken for the welfare ™" upliftment
of the backward classes."

He said that it is the "single important
factor". It is further stated:

"The  Commission, therefore,
strongly recommends that all State
Gove nments should be directed tw
enact and implemen” progressive land
legislation so as to effect basic
structural changes in the existing
production  relationship  in  the
countryside."
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& #zr o9t wifa fadz & sawras
F &1 famr § Aww ST &% | -
o o wge sz f& wee e
¥ wawts it i @ gam &
ot 78t afew &w & waw snfa uaan
A amrfas @ &7 FAavET § ST
famr A wifE@ | o S ¥ ommw
q wew wHvE #r iEwo sTERda
F@T g oW sm FEd #7 fawfor

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): Shri Satyanarayan Reddy.
Not here. Prof. Bhattacharjee. Not here. Shri
Narendra Singh.

AN HON. MEMBER: It is Mr. G. C.
Bhattacharya. He is here.

SHRI G. C. BHATTACHARYA (Uttar
Pradesh): I know how things are moving here.
He does not know I am not Prof.
Bhattacharjee. I am G. C. Bhattacharya. I
think Chair knows me properly.

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): I am very sorry. . .

SHRINARENDRA SINGH: You
have raRed me, Sir.
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SHRI G. C. BHATTACHARYA: Prof.
Bhattacharjee is Prof. Sourendra
Bhattacharjee; the Vice-Chairman knows it.

SHRI J. K. JAIN (Madhya Pradesh): Why
doesn't h, admit that he wa; sleeping i, the
bench?

SHRI G. C. BHATTACHARYA: I take
strong objection; he is always non-serious. I
strongly protest against what he is saying. |
only said that when you called Prof.
Bhattacharjee, I kept quiet . . . (Interruptions).
He is the most irresponsible man making most
irresponsible things.

SHRI J. K. JAIN: The manner he was
addressing the Chair, we also have serious

objection. He must leam how to address the
Chair.

SHRI G. C. BHATTACHARYA: I would
like to know where my name
stands.

SHRI J. K. JAIN: Ask him to sit down, Sir.

=t AtE f6g : Sumwmemm AEEw
g o7 st &= Y2 2 1 W W
91 g1 W Z om Jg 2 f5 ar
97 I gad ® 43 g oa@m # qa
72 31 (sqwuma) I E FEH AR 52
afgwa o &t fagdt onfa & am 2
7 WY T aTE W 72 A Tm WAl
g IART qEET £

NTAT, A99 989 1953 7 U
FHINA FTHT FTAHT FHIIT G197 |
ITH FHT FTHAHL FTHEA A AT
frqrz w1 &1 of | 399 o5 awehT Al
a1 fgeml & @@y 91 1 FEA 91w
H OWEW F O 1 T WS
ar AT g% 9 @ el w7
fret # amr—gfer, Tafes,
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AT W WA | qgAT T
qreql  A%4¢ W@ " €T

ihat is, those who formed majority of

the population in  the country.
@M 2,397 wnfaat Fr  fred
wifaqi ¥ Tar | q9 FED FHAFC
s g1 i warfoa g€ o 9w
9% W FEATE g gE | wifE
5% WA 4g TET TAT 97 THA AT
fres aaf & are ® ®gr war ¥ A7
wgr w@ 2o aEffer ader
gfegare Agr fear mr & 1 W &
Fr7 FEU FHAGA AL TI0 AT,
1979 ¥ | f9q 9T W |9t 97
7 g1 w=dfa A dre dre wWaW
F1 memaar ¥ a7 AT 97 601
WEA wEA F A ¥ faeam gun
% wEAT 9gq 7 F F@ F
aEar w5 w2 feufw @ awwrd
Fiwfegi ®, IW 9T H  HME
TMAAT AEAC E | WA dgd  TaTHz
§ FAM~1 ¥ Wager WEEW WY
Weqee ZIEAA F AN 5.68 TAT
Z uTT Wav g%EZ FAET & AW
4,89 TRz £ 1 52 ovdT faa
TIOANT § ITH FEAC 4,69 TUHE
797 FA-1 ¥ § 9 #E-2 |
§EAFE FEEW W WgdeT  ZIEEA

AN

T 18,18 Tz § AT ST WEw
ATIE FAMET F TN H&AT 10,63
TCAZ & | QgAY FAE-3 "L 4 7
WEIFE FEGH WIT WEGes SrEAT  FI
TETE 24,40 GTHE ? HIC dvaE
TAAT H AW 24 TTHT & | AWy
49 1982-83 ¥ 1 WrEe UHo UAo
F1 fedez. wmar & 34% 963 WAl #
afas waw & fad 26 &@m F
T W AT AT ¥6) # fw
war feafx 1 @z 52 9vET AT
o1 femr 0 @z AW A g T
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AFfat F1 o gEd & # faw
Ao 9T S % W@ | WEW
Fiwg ¥1 fo ¥ =@ga amw
faar g~z fofd & 13(4) 7 2-

"It is not at all our contention that by
offering a few thousand jobs to OBC
candidates, we shall be able to make 52
per cent of the population as forward.
But we must recognise that an esssnttal
part of the battle against social
backwardness is to be fought in the
minds of the backward people. In India,
Government service has always been
looked upon as a symbol of prestige
and power. By increasing the
representation of OBCs in Government
services, we give them an immediate
feeling of participation in the
governance of this country. When ,
backward class candidate becomes a
Collector or a Superintendent of Police,
the material benefits accruing from his
position are limited to the members of
his family only. But the psychological
spinning off of this phenomenon is
tremendous; the entire community of
that backward class candidate feels
socially elevated. Even when no
tangible benefits flow to the community
at large, the feeling that now it has its
'own man' in the 'corridors of power'
acts as a morale booster."

That is why, th, emphasis is on re-
servation in Government services.

qrEAAT, qew wHmw g1 fone |
faq i 7 auFATT 52 9w @
zw% faq fopdes fror mar & f&
I fedgwa 27 AT @1
FaFr SeW w1 Fw fzar @
I a7 *Ter F iR A wATWA w6
Toar w i qaw & feagdae wr
A4 7, FE FEA T ISET FEAT
A8 ¢ Afew amT #1 4 AW
qGEAT AFAT | A qg 27 Sfama

A RN AEAE ) W AT W
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gRm af frar @ ag & wrwaT w1
Far §

"13.10.  Scheduled Castes and
Scheduled Tribes constitute 22.5 per
cent of country's population. Ac-
cordingly, a pro-rata reservation of
22.5 per cent has been made for them
i, all service, and public sector
undertakings under the Central
Government. I, the States also
reservation for Scheduled Castes and
Scheduled  Tribes is  directly
proportional to their population in-
each State."

Then in recommendation 13.11 it is -
lated, I quote:

"13.11. As stated in the last Chapter
(para 12.22) the population of OBCs,
both Hindus and non-Hindus, is around
52 per cent of the total pojiutetion of
India. Accordingly 52 per cent of aU
posts under the Central Government
should be reserved for them. But this
provision may go against the law laid
down in a number of Supreme Court
judgements wherein it has been held
that the total quantum of reservation
under articles 15(4) and 16(4) of the
Constitution should be below 50 per
cent. In view of this the proposed
reservation for OBCs would have to be
pegged .t * figure which, when added to
22.5 per cent for SCs and STs, remains
beiow 50 per cent. In view of this legal
constraint, the Commission is obliged
to recommend a reservation of 27 per
cent only, even though their population
is almost twice this figure."

So, only 27 per cent reservation they
have recommended. Now I will like to
point out about the two or three facts
more.

FHA T

gy, |

o4

-ﬂ;g&
o &
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A AT TEdl, AAT & WA
#Id g § wafow ot
% gaq # A fawfed &y §, fadm
HEAAT ® T A Fgr ¢ W faww
Mg F@ &1 AT Fr OZ O oq9
Fvra wgar A Y AT FA F 007
F§ fordwe deq Fdwa G #13)
AT qIHAT, @3 oA WA g
Fa%; faser ¥ gAk 9 AT F
GfafRET a0 A Ffm a7
agr % A4 arwar . (gww ®
g93) & a7 faae qar

FyaamId (0 @9 EEa AqH)
Agl, 7@ ow a fame ¥ g Awde
AFEHT FAAT |

sit atex Vaz « gww ofafewaiga
T Y wifEw & | X FIE weA
A FAT ARAT § Ay, fF v
i & fag ot Wy fEe war g, g
T W, ag wwe T fFAr g
fagre w1 Blg® & 3w #, .AR
it % ot feaqww ogar 2,
dvas FAAST §1 v gfaay & af #
az & 4 41 & .. (=meawmm) ..
ArRaT, IAC TW F Al ATAT aT
faara & 15 gfawe foEma &
Gadr fagr 41, g FAG TEHET F
AT 91T WK W dwr &t F
a7t fag  wmifew fror &
wrae . (swwaw) L. wfaw @,
qr7 A7 g Fifagar T #wOEwT
avaT WEAT |

gumanTd (s dwr vz weft)
AT A AT FE
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o Aty ez s ag 77 ¥ OA
qf 5 AwrA Ag ¥ oawr qrd
7 Ayq T AArgeEt § fer ar,

I will quote one para only.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORK;; AND HOUSING (SHRI
BUTA SINGH): Ig it worth?

SHRI NARENDRA SINGH: All

ﬂ.
B

aEf A 41 |

24
E
3
=
:
]

feate @i o =g o W 2 fr
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YA, HEF FHWMA A1 J97 4€
dfqarr # 4T 540 F wgT A5AT
T WYT FEH TRAEEEr 9 a0
2 # fag gusr WAz

Jaqeas  ( witdET EEw qH )
a9 FT6r w7 faar 2 aFd A w1
aw AqAT |

ot aver fam @ 39w A e
Afrwdt ag & &, ®& o faw
A E 1 AET AE ) HimeE A
raANARt a4 WY Az 7 GEueT
FTEE & AN ¥ oA AT "mAr #
afe grwifesar & 1 2 Ad £
M7 wrEy, wifEsE 15(4) 57
16(4) & &t %8s &w 21 TAw
A1 FE qT AT 38 F1 9w
afi &\ wrmat, § TH ¥z @vAr
Frgar | 3@t 97 wifeww 14§ warfaz
fagre =13 zaa wifess 15 5 zE@
FA0F

“Ths State shal] not discriminate
againsy any cltizen on grounds only

of religion, race, caste, sex, place of
hirth or any of them.

(2) No citizen shall, on grounds
only of religion, race, caste, sex,
place of birth or any of them, be
subject to any disability, liability
restriction or condition with regard
to—

AfIM—4 w fww & ovgETTw W
721 qT—

“(4) Nothing in this article or in
clauge (2) of article 28 shall prevent
the State from making any special
provision for the advancemeni of
any socially and educationally
backward classes of citizens or far
the Scheduled Castes ang the Sche-
duled Tribes.”

There is nothing like economic.

A1 AL, qF Al BHIA AT
aifeeq 15 & #F  WOwr Wiz
femr, wfews 16 & Wt wiaw f'
Tl W Ret W qfors
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Az ¥ agt 9T W FE 97
somfaeeT % sEwe T fE
T @Y IHW AMA—-4 H ¥ T
3 fo—

"(4) Nothing in this article shall
prevent tbe S'ate from making any
provision for the reservation of ap-
pointments or posts in favour of any
backward class of citizens which, in
the opinion of the State, is not ade-
quately representad in the services
under the State."

graqEas (st &7 w@EA
wdy) : a0z fag ot mwd @
fraz & fam #71 a1 A AW
72 7F 1| § Wy Wt Wgar § owa
arwr oF fame s adi fasm

sl avex Tz . A1 WA, Og
A HER FwHpE A7 faEHEwE
& AT St § WA FEAT, TYEE
T T FEA, SHEHEl ST A
il FEw f& FEwT #Wio s
AW & Frhw AT H ST ARAT AT
AT & IHFHT HT AT TF | IAE
4 g0 ATEY, WIH |l HE

oy fear 3o fav v gw9aE
AT F WX FATAS FET Z |

SHRI G. C. BHATTACHARYA: Mr.
Vice-Chairman, Sir, some previous
speakers have ra'sed some basic issues in
their spesch ~s. These basic issues relate
to political, economic and social aspects
also. I have found some confusion when
they have used both caste and class to
mean on, and the same thing. Class and
caste can naver mean the same because
caste has always been a divisive force for
the purpose of dividing paricuiar classes.
Now 1t :1s scientifically accepted that
there ure only two classes in a society,
and tktey have been established right
from tb't very beginning when the
civilization started. Since the drawn
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of civilization they are there. One is the
exploiter; and the other, the exploited.
One is the haves; and the other, the have-
nots;

[Mr. Deputy Chairman in the Chair]
Therefore, whenever the question 0t caste
has come, the exploiters  have tried to
divide the exploited on the basis of caste.
I do not know they will now say—quoting
some political leaders—that caste and
class are one and the same thing.  This
confusion has led to many other
complications; an<j this is also a factor
which is going to create much more
complication. And the ruling class, the
ruling bourgeois class right from 1951
when this Constitution wasl framed—and
this Constitution was nothing but an in-
strument of exploitation—wanted
through this Constitution by providing
things under articles 14(4), 15(4) .nd 340
to create division amongst classes. On the
one side they talk of work; and on the
other side they talk of hatred against
another  particular caste, although they
may be very very poor. This caste
hatred has always been a bane of the
society, and India has remained backward
because of thig caste factor. And now in
the name of poor, they want to create
much more hatred and caste hatred in the
society. Thev are saying many things in
the name of caste and equality with class.
I cannot understand how this Mandal
Commission's Report, ~ which has now
been made another instrument of creating
class hatred, caste hatred can at all b, a
solution when this country is facing so
mmv problems—probl®m; of
disintegration.  In the name of religion,
in the name of caste, in the name of
community, this country is sought to be
divided. Now, Mr. Home Minister—you
are here— if vou are not taking this
seriously, if you are also politicking—and
I know you are politicking because you
are also* which wants to rule this country.

+Expunged as ordered by the Chair.
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THE MINISTER OF HOME
AFFAIRS (SHRIP. C. SETHI): He
is talking bourgeois language.

SHEI G. C. BHATTACHARYA: Sir,
tht ruling class represents the
bourgeoisie, and this bourgeoisie wants
to divide. They want to divide the society
and then rule. (Interruptions) This is my
opinion and nobody can challenge it.
(Interruptions) I aro entitled to hold my
opinion. And * am not wrong. Unless you
are an ageni. of the bourgeoisie, you will
not chaJienge me.

MR. DEPUTY CHAIRMAN'": Please
do not use these words.

SHRI G. C. BHATTACHARYA: Yes,
these are the political people ruling for
the bourgeoisie and they are aEents of
dividing  this  society.  Therefore,
everybody is playing the same game.
(Interruptions) You will not understand,
Madam. It is beyond you. Please sit
down.

SHRIMATI USHA MALHOTRA; I
imderstand more than what you do.

SHRI G. C. BHATTACHARYA: Do
pot play with the fate of the country. Do
not play with the integrity and freedom of
the country. Everybody is trying to play
the game of vote and -then capture power
and let the country go to dogs; he is not
concerned.

SHRI P. C. SETHI: You are also doing
the same thing.

SHRI G.C. BHATTACHARYA:
They have only one end in view.
(Interruptions) Therefore, you should
be very careful when you say that
the Mandal Commission Report should
be accepted. I am a supporter of
the poor. [ am hearing what
» VM. they  are saying from this
side and from that
side. Both are using the = Mandal
Commission to create hatred, to create
class hatred, (interruptions) This is
beyond you, you cannot understand.

Rule 176 476

SHRIMATI USHA MALHOTRA: He
is blaming the Minister. He is blaming
others. Is this Mandal Commission? I
say you do ,°t know anything.

SHRI G C. BHATTACHARYA: Tliis
is beyond you, madam, you cannot
understand. (Interruptions)

SHRIMATI MONIKA DAS (Karna-
taka;: You are talking about our brain.
Our brain is much bettar than your brain.
He is thinking that he fe a very intelligent
person.

* TR O1@T : TF TARIHIA
WETEAT ST |

-

&

E= 1l

st Wio Hio wgrd : Wiy W@
A @ & ¥ Fw ad dmn oar )
(sqaur)

ol IATAT @I ;0 WY
I'FI'-'E :,:i‘?.iﬁmﬂ b | 3_7” '; |

st WAte ®ie Wz W
fek tc il e il
I am entitled to my view

St aywamia : AF—TET, oA
A |

sfi Wio #lo wgraid : AR S
AT 87 AET & | AR g4
afar, gig afsy

SHRI DINESH GOSWAMI (Assam):
Mr. Deputy Chairman, it is very unfair.
He is entitled to his views. He may be
wrong. But why do you interrupt bim?
Let him say whatever he likes. Why are
you interrupting him? He is entitled to his
views. Then, we will interrupt everybody.

MR. DEPUTY CHAIRMAN: Now
allow him to speak.-

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): What do you
understand about it? What are you
spsaking.

SHRIMATI USHA MALHOTRA: As
if you are understanding everything.
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SHRIMATI MONIKA DAS (Karna-
taka): As if they are very intelligent
peocle.

ot SOW W6 WG A@
W gy @ E 7

«ft ggmwrafs : #Er 3@ F
#ft AT qE@wE "G o qAr
wET ¥ AT F

SHRI G. C. BHATTACHARYA: You
will not be here. Many of us will not be
here. But events will prove that whatever
I am saying is right. My friends are
disturbing. They .are wrong. I am
warning. This Mandal Commission has
come. It is a very welcome thing. We are
for the poor. We are for all that
development. But the way the Mandal
Commission is being used to divide the
poor class, I am only taking exception to
that. The Mandal Commission is being
made a paw, of electoral politics. That 's
what has been said on this side. That is
what has been said on that side. I am
telling, under the garb of the Mandal
Commission, a bitter caste hatred is being
spread, and that has percolated from top
to bottom. You go to villages. You know
how things are getting beyond control in
the name of backward classes and
forward classes of the country. Therefore,
this Mandal Commission should not be
taken from that point of view.

And my friend says that there is no
such thing as "economic" either in article
14(4) or 15(4) or 340. Does not matter.
Therefore, I am saying that there are only
two classes, the rich and the poor. They
only subscribe to this view. There is ho
other view possible, because this is the
established  view.  Therefore, this
Constitution is an instrument of capitalist
exploitation. They know they can rule
only when' they divide the poor class on
the basis of caste. Therefore, this
provision is there. Therefore, even if
there is no economic criterion men-
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tioned there, reservation or anything
should be based only on economic
criteria. There should be nothing less than
economic criteria for the poor, and
economic criteria should be the basis of
any reservation. Any other basis will only
divide the poor and It will be detrimental
to the interests of the poor and the
interests of the country. Ultimately the
whol, society will get divided and the
country will disintegrate and we will loss
our freedom. Therefore, it is not an
ordinary thing. When my friends there
are getting up, they must first understand
what I am saying. I am sorry that they
have totally misunderstood me.

MR. DEPUTY CHAIRMAN: Mr.
Warjrl.

SHRI BUTA SINGH: Mr. Deputy
Chairman, sir, [ want to point out two
things. In the heat of the moment, the
hon. Member has made two remarks
which I object to. One, he has said that
our Constitution is an instrument of
capitalists. Two,. . ..

SHRI G. C. BHATTACHARYA: What
is the objection in that? (Interruptions)

SHRI BUTA SINGH: Sir, I am ad-
dressing you (Interruptions)

SHRI G. C. BHATTACHARYA: You
are only exposing yourself. (Inter-
ruptions)

MR. DEPUTY CHAIRMAN: Order,
please.

SHRI BUTA SINGH: Mr. Deputy
Chairman, Sir, shouting without any
sense will not make any sense here.
Therefore, what I was going to point out
was, kindly verify from the proceedings
if it is true that the hon. Member has
termed our Constitution as an instrument
of capitalists. If so, it should be
expunged.

SHRI G. C. BHATTACHARYA: It
should not be expunged. It is not un-
parliamentary. On what basis shouid it be
expunged? It is totally within
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IShri G. C. Bhattacharya]

parliamentary language. (Interruptions)
MR. DEPUTY CHAIRMAN: Let j

him complete.

SHRI BUTA SINGH: The second
thing which I object to is that the lion.
Member again has said that the ruling
party represents the bourgeoisie. To this
also I take objection and I request that
these two remarks be expunged.
(Interruptions)

MR. DEPUTY CHAIRMAN: Order,
please.

SHRI G. C. BHATTACHARYA: This
is absolutely scientific. It is a capitalist
society and you are representing it. The
ruling party is an agent of the
bourgeoisie. How can it be otherwise ?Do
you now anything? (Interruptions)

MR. DEPUTY CHAIRMAN; Mr.
Warjri. Let us proceed with the debate,
please.

Sqt TWTART AR VETET F
T W AMe FAw § @@ AW
o & oz sefemmm A 2.
(wraetar)

A FNfT FAIE W4T HAT
A wE AW E

s HIAeE qrag c 4T a1 oI
= a1 mEMw #fifsw 0 EEm
FIEEIZITA § AT 97 HE A F )
a7 FTEEl  woAwwAtAd @ )
It is highly objectionable. Either yoa
expunge it... (Interruptions)

SHRI G. C. BHATTACHARYA: You
don't know anything. (Interruptions)

MR. DEPUTY CHAIRMAN:
g7y A 2 fEowm oA §moEw
fraz ¥ wewiz T w oW E
You are just “making this observation and
that observation. That is all.

St WA SEE ORI HEt
WEWRT A WATAT FT I IEG § |
# @y wgem W F @ ww
a agAd T E |
SHRI G. C. BHATTACHARYA: I am

entitled to my views. You are entitle” to
your views. (Interruptions)

i wrde weE W o iy
Zar F0 | F wgrd St F wEer
q #gwa a4l § | afe W1 §®
TR FY ¢ @ wArtaarded T
g, mimmizd wmr # & ) § 19§
M AT H oHgAd AE g, AT
dfqam # HwaA #1 %1 g oav

st I Wi " qige
% WrEY ag & 5 oarig wfaam
T TEATEAT | FHTAIE 9T AT )
AT warHesw TR S & 9En
ez Z AMEl @ Wi TEE T e
faa sfagm ¥ #wr 2 32 wfaaw
suefoes | faam gar &

0% WAAE |IET : (GFEH A0
(Zaaere)

ot games wem T (Am-fasfa) o
agmw =i fomw 2 ag &g
A faersy ) a7y @r % 8 Are wafay
Iq T OAT TEAT 14 7FF & | aF A
aud ¥ @t oo w7 S a9
Zrm o (Fmaam

MR: DEPUTY CHAIRMAN: Please

sit down. Now, Mr. Alexander Warjri.

SHRI ALEXANDER WARIJRI

(Meghalaya): Mr. Deputy Chairman, I
am going to sing a different tune
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with a different tone. Much has been said
about the Mandal Commission Report and its
non-implementation by the Government.
Article 314 provides for appointment of a
commission to investigate into jthe living
conditions of the people who are socially and
educationally backward. The appointment of
the Mandal Commission is a fulfilment of this
Article. Basically the problem of backward
classes is a problem of rural population, India
being a country of countless villages, and the
Mandal Commission has drawn attention to
this fact. To quote a passage from it on page
60. it says:

*Tbe net outcome of the above situation is
that  notwithstanding  the  numerical
preponderance backward classes continue in
mental and material bondage of higher caste
and rich peasantry. Consequently, despite
constituting nearly three-fourths of the
country's population, the Scheduled Castes
and Scheduled Tribes and other backward
classes have been able to acquire a very
limited political clout even though adult
franchise was introduced more than three
decades back."

Now, Mr. Deputy Chairman, I would
like to point out—(1) the backward
classes, namely, the Scheduled Castes
and Scheduled  Tribes and  other
backward classes, constitute three-
fourths of the country's population. If
thi, is true. 1 doubt very much
whether India is still a democratic
country. May [ ask what the percen
tage is of the Scheduled Castes and
Scheduled Tribes and other backward

classes in the Lok Sabha and in the
Rajya Sabha ? I found put
just now that out of 346

Members in the Lok Sabha, there are only 130
or so of Scheduled Castes, Scheduled Tribes
and other backward classes. If they constitute
three— fourths of the country's population, the
question is why their representation is only 20
to 25 per cent. If they are really three-fourths
of the country's population, why should 'they
not
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be the owners of the land and the houses they
occupy? How long will this majority be ever
subjected by the one-fourth minority? The
Constitution provides for certain concessions
to the Scheduled Castes, Scheduled Tribes and
other backward classes. Are these concessions
granted by the one-foiirth minority out of
goodness of the hearts of the one-fourth mino-
rity? This one-fourth minority should
remember that the three-fourth majority were
the original settlers of India whose forefathers
had to yield to the powers of the aryans and
were reduced to the state of slavery. The
Harijans and other 'backward classes were
given a place in the Hindu society as Sudras
and othei-s. Il is only those who fled to the
hills could escape this kind of subjection and
they are the tribal people. Do you think that
after thousands of years of being down-
trodden, these three-fourths will any longer
tolerate this, whether the Mandal Commission
report is accepted or implemented or not. The
writing on tbe wall has become very clear. Till
now most of the safeguards, privileges and
concessions provided for by the Constitution
and the rules framed from time to time have
been flouted, ignored and if at all imple-
mented, were, and are being- implemented
wrongly and for wrong persons. There are so
many instances were in the name of
certificates of Scheduled Castes, Scheduled
Tribes or other backward classes, high .aste
people have asquired jobs in the Government
and Railway services. 1 would like also to
point out that there is discrimination and
injustice against Scheduled Castes and
Scheduled Tribes who change their religion
and who were converted into other religions,
for example, from Hinduism to neo-
Buddhism, Islam or Christianity. According to
the prevailing practice, any Scheduled Caste
Hindu who changes his religion and 'becomes
either a Christian or Muslim loses his right to
the privileges as a Scheduled Caste. People
change their religion t, another because of
conviction and belief that they can fulfil their
spiri-
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(Shri Alexander Wazir) tual need in the
religion they are converted to. A
Scheduled  Claste Hindu ig punished for the
change  of his religion by being deprived of
his rights and  privileges.  {Time bell rings
These people have been deprived of their
privileges which they used to enjoy so far. I
donotsee how achange of religion has
made  him economically, socially and
educationally forward. Or, have the articles 15
and 16 and other, clauses and article 340 of the
Constitution been inserted in the Constitution
with a religious bias? I am asking this because
the caste system is not a creation of the Hindu
religion. It is a  system prevailing in the
Hindu society. The caste system, all will
agree, has no connection with Hinduism. I,
therefore, urge that the Government should
consider the problem of those Scheduled
Caste people who change their religion. If]
India is still a secular State, no order or
rule  should be allowed to continue which
bestows on any section of people rights and
privileges or deprives any  section  of the
people of rights and privileges because of]
religion. I want , categorical reply from the
Minister whether he is prepared to reconsider,
according to the Mandal Commission
recommendations, this aspect also and remove
tlie injustice suffered by the  Scheduled
Caste people who change their religion,
according to the spirit of article 15 of the
Constitution.

Lastly, Sh-, I would like to point out here
that in respect of reservation of posts in the
Government and semi-Government services
for tbe Scheduled Castes and the Scheduled
Tribes and other backward classes, it will be
meaningless if compulsory education is not
introduced throughout the country for these
backward classes. Many reserved posts cannot
be filled up because of lack of educational
qualifications. If the backwards are to be
brought forward, the task of immediately
educating them is not only a must, but is also
an imperative.

[RAJYA SABHA ]
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Sir, every representative of the people
should remember this fact that he is a
representative of his electors. The electors are
his masters. The three-fourths of the
population, the backward classes, are their
masters. It is high time that we educated our
masters, as Gladstone said in the Parliament
of England. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Ansari.
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[zre mzre st
AN W FE R AE
FAETATT At A FRE F XA
Fgr a1—

"Caste is nothing but » congregation of
classes. Whether you call it a class or
whether you call it caste, the meaning
remains the same."

=

"But if I added economically, I would at
the same time not make it a cumulative
thing but would say that a person who is
lacking in any of these things should be
held socially backward—a mucli wider
word including many things and certainly
including economically. Therefore, I felt
that socially and educationally really
covered the ground and at the same time
being a phrase used in another part of tbe
Constitution in a slightly similar context."

mWe talk of casteism and we condemn
it as it should be; but the fact remains that
half a dozen of the so-called higher castes
dominate the Indian scene among Hindus."

[RAJYA SABHA]
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SHRI P. C. SETHI: Sir, I am grateful to the
hon. Members for their contributions to today's
debate on the report of the Mandal
Commission on Backward Classes. I share
with the hon. Mambers the concern about the
prevailing socio-economic conditions of the
backward classes and the suggestions i, the
context of the Mandal Commission for the
improvement of their socio-economic standing
in life. The Government fully share the con-
C3rn and our planning policy has been
conditioned by the different kinds of
innovations made from time to time in this
respect.

Sir. the House is aware that our Party has
been responsible for many a movement
towards creation of a society based on social
justice. Wi have always kept in view the
feelings, hopes, fears and aspirations of the
various groups in our pluralistic society. We
have arrived at a stage when we no longer
reckon the age-old resignation of our masses
as an essential parameter of socio-economic
engineering. We know that they no longer
accept a nebulous fate as what has kept them
backward. Our effort all along has been to
provide the en-
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vironment and facilities for assisting thsse
sections to move forward.

It is true that in the fourth de
cade of our independence, in spite of
the tremendous and visible strides
mads in almost all fields; we have not
been able to declare to ourseives- with
self-assurance that we have achieved
an egalitarian society based on social
justice. We are aware that in
spite of our best efforts, ;t has no* always
been possible to attain the goals we have set
for ourselves in the great adventure of nation
building but I would lik:: to assure this House
that tbe Government ig firmly committed to
th, safeguarding of the socio-economic
interest of all our people who belong to our
pluralistic society. The plans we draw and
successively implement to achieve these
objects and ideals constitute a necessarily
continuous process.

The policies pursued by the Government all
these years have been guidsd by ihe concept of
equal opportunity and social justice. Consis-
tent with the concept of a welfare State, the
Government have been providing all support
within the constitutional framework to the
socially and educationally backward classes.
The Government j, committed to this concept
and would continue to act in a manner that
would emancipate these classes from
discreminatory social treatment.

Government of India had. from time to
time, persuaded the State Governments to
appoint Commissions to prepare list of
socially and educationally backward classes
to provide them weightage in the educational
and employment spheres and the same have
borne considerable fruits. Needless to say
much is still ty be desired in this respect.

While referring to the Commission whose
report has been discussed today, I would like
to remind the House that although this
Commission had been appointed by our
predecessor Government, we have made
available to it all possible help and coope-
ration.

[ RAJYA SABHA ]
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The Commission after surveying the
situation has made several useful and
meaningful' recommendations. However,
there are some recommen-da'ions which
deserve to be studied in depth.

It undoubtedly requires a careful and
thorough examination and scrutiny, and this
has been undertaken by th, Government. I
assure the hon. Members that this Government
would not spare any effort to accelerate our
pace towards realising the objects of equality
and social justice and all processes necessary
towards that end would ba duly adopted.

A brief review of the Commission's
iecommendation, would seem appropriate.
The Commission had evolved as many as 1l
criteria for declaring a group of people as
backward. They did a tremendous amount of
work to collect data relevant to these 1l criteria
and conducted a large-scale study. However,
when this data was analysed, the Commission
found that it gave rise to many anomalie,
which wsre not compatible with the accepted
normy for backwardness. The result was that i,
order to prepare its own list, the Commission
had to rely more on the lists already
announced by the State Governments, the data
provided by the Registrar-General and also the
personal knowledge of some of the members.
And, what has happened? The Commission
ha, >-e-commended 3.743 communities to be
declared as backward ,S compared to the list
prepared by Kaka Kalelkar which included
only 2.309 communities.

Then again, the criteria made applicable to
the Hindu backward classes and those
belonging to non-Hindu sroups are different
and not all equitable. In the list prepared by
the Mandal Commission, some communities
which are already in the schedule of castes
have been included in the list of backward
classes. For example, Pulaya community
which is included in the list of Scheduled Cas-
tes in Kerala has come to 'figure in the list of
backward classes prepared by
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Mandal Commisson. This exercise was not
evfen within the terms ol reference of the
Commission.

Further, Scheduled Castes corlfcejrts to
Christianity have received different
treatment in different States. Then again,
some list; contain  names of communities
which cannot prima facie he considered as
backward. For example, in Andhra Pradesh,
the Report has included in this list some
fo.ward communitiss like  Perikalu-Reddy,
Teieza-Kamma Vidiki, Niyogi. In Assam, they

have reckoned Bhuyan, Chowdhuri,
Kayastha (Bengali), Kshattriya and Rajput
as backward communities, but these

communities cannot be judged a; backward by
any criterion. In Karnataka, the Commission
has included the Lingayat and the Vokkaliga
which cannot be considered backward by any
stretch of imagination. Similarly, in Bihar,
they have included Patnaik; and Pradhans in
the list of Backward Classes. In Haryana,
Punjab and Himachal Pradesh, Gorkhas and
some J at communites have also been
included i, the list. In Tamil Nadu,
Kattus find their place in the list. It would
be assuming  a high degree of credulousness
to expect of this august House to accept
the Commission- findings in toto in that
manner. It is, therefore, necessary to examine
this list carefully and ensure that the benefits
which should go to the dsserving communities
are not given away to the undeserving
many. "My submission is, the criteria  for
accepting a community as backward have to
be such that they stand the test of social and
educational  backwardness. This is what is
being examined in the Committee of
Secretaries. The Committee of Secretaries has
been asked lo give its recommenda-tions
within a month. I am glad to inform the
House that ~ Government have very recently
appointed a Committee of Ministers which
will go lh-ough the  recommendations
made hy the Committee of Secretarise to
ensure that the recommendations  are fair,
just and satisfactory. We have also to
consult the State Governments. It ie absolutely
necessary to do  so

[26 AUG. 19831
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because ultimately the brunt of these
recommendations will fall on them.

I may bring to the notice oi the hon.
Members that there is no uniformity among
the States in their views on the =~ Mandal
Commission's Report. A large number of States
have not been able to send their comments
so far. Some of the States have suggested that
economic criteria should be adopted for
determining the status of Backward Classes.
Some States have declared that they do not
accept the Mandal Commission's Report at all.
All these factors will have to be consideret and
the States will have to be persuaded to fall in
line with the constitutional concepts and it
will be only appropriate if there is a
uniformity of approach, as between the Centre
and the States. The Centi'al Government, on its
part, will make all efforts to see that the concept
of social justice remains no more a slogan but it
becomes a tangible reality in this country.
There are recommendations made by the
Commission which are useful and could be
acceptable, but you will agree that it would
only be proper that the recommendations of
the Commission are thoroughly examined and
the Gov. ernment takes a total view of the
subject.

So far as reservation in the services is
concerned, most of the State Governments
have already announced their list of
Backward Classes for thia purpose which, to
some extent, has reached a saturation point.
Therefore, the House will agree that it
would not be advisable for the Central Gov-
ernment to suggest a certain change in the
existing pattern in the States without
consulting them. So far as the Central
Government is concerned, there are
already reservations -“or the Scheduled
Caste, and Scheduled Tribes and.
furthermore, the Mandal Commission ha;
recommended certain things. We have a
sympathetic view towards this and we are
examining it wi*h thoroughness so that we
can reach a conclusion at the earliest.
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SHRI SHRIDHAR WASUDEO DHABE:
What is the use of making a general
statement? He should say by which time the
recommendations will be implemented, say,
three months, six months or whatever is the
period.
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SHRI SHRIDHAR WASUDEO DHABE:
Mr. Deputy Chairman, T just wanted to ask
one thing. By what time he is going to
implement the recommendations?
(Interruptions-.

MR. DEPUTY CHAIRMAN: That over
now.

ANNOUNCEMENT REGARDING
CONTEMPT OF THE HOUSE BYA
VISITOR VIJAY KUMAR KESARWANI

MR. DEPUTY CHAIRMAN: I have to
inform Members that today  at



